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IV THE CENTRAL ADWINISTRATIVE TRTosap

PRIYICIPAL BZNCH
NEW DELHI

U.A, Ng, 1872/95 & Date of dacisiqrn 27-2-1907
0.A. No, 1861/95

Hon'ble 3hri S.R. Adizas, Memkher (A)

Hon'ble Spt.Lakshmi Swaminathan, Maaber (3J)

04-1872/95

Shri Surash Kumar Tyagi,

s/o Shri Satya Pal Tyagi

Technician

Talephone Exchang2, Nai Mandi,

Muzaffar Nagar-U.P,

A Yin ant

(8y Advgcate Shri K.P,5., R20 )
Us,

1, Union of India, throuagh °
Secretary
Ministry of Communications,
Deptt.of Tele-Bommunications,
Sanchar 8hauan, Ashoka Road,
New Dalhi,

2. Chisf Genaral Manager Telacom,
Us?s Circle (West)
Oehradun-U.P,

i - o oyt
eee EOMAANYA

0.A-18561/95

5h.5antosh Kumar Varshney

S5/o Late Shri Salig Ram Suota,

Tachnieian{S/R) '

Officae of 5.0.Z, Phones,

Anntlipant

(By Advocate ShriK.P.SySunder Rao )

Vs,

1. Uniegn of India throunh
Secretary, -
Ministry of Communications, %
Deptt,of Tele-Connunications,
Sanchar Bhawan, Ashoka Road,
Neaw Dalhi,

2. Chizf General 2927 T=lzcom.,

1 *an
U.P.Circle (Uest),
Dehradun-U.P.

0 R NE R (oRrAL)

(Hon'bi= Shri 5.3, \dige,, “ambar (")
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As tha lau and fact of th-2se O0As arz sirilar
they ars being disposad of by this conmon jurament,
2, In these‘Uﬂsiﬂhplicants hav? prayad fap ~-2
Foliouing relia?s:-

(2) Direct the ressondzris to treat *-e
applicant as baing =2liqihlz tn ko
censide=red as a 'alk-in ~roun TAr
oromotion tg tke po~t of T0s in
terms of Order datad 18,4,94 and -5
" being elinibhlz to anpn=zar at tha
departmental aquali®yinay =2uarin-=%ian
in tarms of Orders Zated 18,4.,94 and
13.12,1994,

(b) Or alternatively aguash *hae arlarg Astkso
18,4,1994 and 13.12,1994 as hairn
illenal and vialative of Artinlsz 14
and 16 of the Constitutian of India,

3, de nots that thane UAds havya hoan 71124 ng C
Far back as in Septamber, 1995 but despi’as ssvara?
opeortunities, none has apozared for thz reasnraants gn
no reply has been filed either, In fact o 16-2-1965

oot ? -

it was directed,,if the respondents fcilad fn fite
their renly by today, the matter would ha =onsidared
on the basis of the pleadi~qgs available 21 roreorde,
4, In the absance of .the resnondents si*hep in
parson or through cbunseljand as no renly has ha22n
filed, we ars not awara2 of the stand taken hy tha
raspondents as regards th2 contents of tha 0.1,
5. Howevar, we disposad of the 0A with o dipantinn
to the respon”ants to consider tha reliaf et out hy
the apolicant in paranranh 8{a) of “is 04 and
pass a dstailad, sneaking and reasonsd nrier, in ,
2 Linder WJimatin 8 b Applican s ‘

accordance uwith la%/uithin two months From tha fa’a A7
N

raceipt of a copy of this order,



6, In the event that the responden*s “ind that

the applicants arg not elinible to bz consiterad

for the posts in question, they will snacifizs 1ty

indicate the r=asons for their decision,

T " This 0.8, stands disposed of. No co=ts,

(Smt . Lakshmi Suamfﬁgg;;;) (5.3 Qﬂy(e )
Member (3) . N mmharp (ﬂ}

sk



